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Open Court 

CENTRAL ADHINISTR.'\TIVE TRIBUN7\L 

ALIA Hi\ Bf'\D BENCH 
ALl.A~BhD 

original Apolicati on Nb. 377 of 1995 --

Allahaba d this the 19th day of March • 2002 

Hon • bl e Mr.~afiquddin. Member (J) 
Hon'blc Mr. c . s .chadha . Member (A ) - - ---

A nna mma Varghese. Wife of C.G. Varghese . Res i d ent 

of T-3A 2/1. S tag irg camp. Allahab=d . 

Applicant 

By Advocate Shri K . K . Mishra -

1. 

2. 

3. 

4. 

Ve~sus -
Union of India through Secretary. Ministry of 

Defe nce. D.H.Q . New Delhi. 

Director General of Signals, , 4(C) Ge neral Staff 

Branch. Army Headquarters. D.H.Q., New Delhi. 

officer-in-Charge. Signal Records. Jabalpur. 

_Z\ dministra ti ve Commandant . S tation Headq uarters. 

Allahabad. 

5. Controller of Defence Accounts. Karyappa~Road, 

Luckno ... .,. 
Resj:X)ndents __ _,.__ __ _ 

~ Advocate Shri D.K. Dwivedi 

0 R D E R ( Oral ) -----
By Hon' b l e Mr.Rafiquddin. Member (J) 

The applicant has filed this O.A . seeking 

d irection t o t.he r e spondents to refix her salary in 

t he pay scale of Rs . 260 ... 480/- \-lith effect from the 

da te of her appointment i.e. from 11.07.84 and also 

to give her arrea rs of differe nce of salary which she 
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l'IClS rece ivi rg , and also to grant her consequential 

benefits . 

2 . Admittedly t he a pplicant was a ppointe d 

as Civilian S witch Board Opera tor Grade II on 11.7.84 

in t he pay sca l e of Rs. 260-400 . It appears that prior 

t o 2 5.10.19 77 the Tel ephone Operators/Switch Board 

Operators h ad onl y one grade . The pa y scal es were 

revi sed with effect from 1.1.1973 and d ifferent 

grades (Gr ade II , Grade I and Tele/SB s upervisor) 

for the Telephone Operators/S\~ tch Boar d Operators 

t1ere crea ted vide Government of India, t4inistry of 

Oefence l etter dated 4.4.1977 , as amended vide order 

dated 14.4.1977. The higher grades came into effe ct 

from 25 .10 .1977 and Civilian S \-rl. tah Board Operators 

Nho were in the sca le of Rs.110 -140 / - \'lere allo\ored the 

higher pa y scale 0f Rs . 260 -480fo..rl.th effect from 1.1.1973 

It a ppear s tha t Govt. of Indi a , Mini s t ry of De fence 

vide o . t-t . da ted 22 . 8 .72 granted the fS.Y scale of Rs.260 -

400 / - to the Civilian S\'litch Board Ope rators (for shcr t 

c . s . s . o . ) \'lho ?Iere apfX)inted after 1.1.1973. Since this 

scal e Has not g ranted to some of the simi l arly situated 

persons , tne O .A . No .1074/89 \\'aS filed before the Tribunal 

\-klich was a llo\'Ied vide o r der dated 19.11.1992(annexure~1) • 

The r esfX)ndents \·ler e d irected t o re-fix the pa y of the 

applicant5 in c.he pay s cale of Rs . 260- 400/- \·I. e . £ . the 

date of their a p pointment and to pay them arrears e tc 

\•li th o ther co nsequential benefi ts. In t he p r esent o . A . 

the gri evance of t he a pplicant is that she bei ng simil ar! y 

situated e mpl oyee is also entitl ed for t he same oenefit 

but the same has been denied b y the r esponde nts , hence 

the prese nt 0 .A . 
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3. We have cons i dered the a rguments of 

learned counsel fo r the applicant and also gone 

thro ugh the record . 

4. Learned counsel fOr the a pplicant has 

brought to o ur no t ice t he order dated 27.04.2000 

passed by t he Ho n ' b l e Apex O>urt ·in Civil Appeal 

NO .ll736 o f 1996, \~ich a l so relates co the sim-

ila rly s ituated persons ·i.e.Civil!an S\'dtc h Board 

Operators employed in the De fence Telephone Exchange. 

The releva nt part of the orde r is as under; 

s. 

"At the time men the ma tter was taken u p for 

h earing, lea rned Additional Solicitor General 

appearing for the respondent s filed a cop y of 

the letter dated 25th April, 2000 sent by the 

Leg a l ::ell, Headquarters Delhi informi~ that 

the orders and judgments g iven by the Central 

Adminis t r ative Tribunal, Jodh pur and Central 

Administrative Tribunal, Allahabad have been 

implemented by the res fOndents and on the .oasis 

of the ~~id letter stated that the matter being 

identical, same relief be accorded to the 

appellant~. rn view of the afor e s a id statement 

the a ppeal is allo\o~ed. The orde r and judgment 

under a ppeal is set aside. The re shall be no 

order as to costs. The appellants are e ntitled 

to all consequential benefits, ~nich they may 

be entitled under law." 

We find from the perusal of the counter-

affidavit filed by the respondents that the resp ondents 

had not denied the fact that the a pplica nt is also 

a Civilian Switc h Board Operator employed in Defence 

Telephone Exchange having been a ppointed on 11.07 .84. 

Therefore . the a pplicant being similarly situated 
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person . is also e ntitled to the benefit floNing from 

the ordelS passed by this Tribunal as \olell as by the 

Hon' ble Apex Court,referred to aoove. 

6 . We accord-i rql y allO\ft this o ·"'- . and direct 

the respond~nts to grant the sca le of ~. 260-480/- £rom 

the date of applicant• s joinirq the post \dth consequentia l 

benefi ts . NQ order as to costs . 

Me l'!lber (A) 
~·~~ 
t-iember ( J) 
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